
ID No.59814/2016
FIR No.161/2015

PS: Mayapuri
State Vs.Chatterpal Shama

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused persons.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Court notice be issued to accused persons.

Put up for further proceedings on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



Ct. No.1354/2017
FIR No. /0

PS:Mayapuri
Su Kam Power Systems Ltd. Vs. Power Creator

5.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

Issue court notice to the SHO concerned to file the status

report in terms of order dated 27.11.2019.

Put up for further proceedings on 25.09.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.20



ID No.3106/2017
FIR No.3A/2017
PS: NihalVihar

State Vs.Harmandeep Singh @ Harman
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused persons.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.6648/2018

FIR No.181/2017
PS:Mayapuri

State Vs.Sudhir Kumar
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his surety for

NDOH.

Issue court notice to the injured to explore the possibility of

compromise on the NODH.

Put up for appearance of the accused and further

proceedings on 26.10.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.7337/2018
FIR No.719/2017
PS: NihalVihar

State Vs.Jagtar Singh @ Jagga
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Ravinder Singh and Sh.Gurjeet Singh, ld. Counsels for

all the accused persons present through VC.

Court notice issued to injured Taranjeet received back

unserved with the report that the injured had already

expired.

Issue court notice to the LRs of the deceased injured

Taranjeet and remaining injured persons, if any, to explore

the possibility of compromise for the NDOH.

Put up for appearance and for further proceedings on

05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.1314/2019
FIR No.395/2018
PS: NihalVihar
State Vs.Ravi
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused persons.

Issue court notice to the accused as well as his surety for

NDOH.

Issue court notice to the injured to explore the possibility of

compromise on the NODH.

Put up for appearance of the accused and further

proceedings on 26.10.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.7758/2019
FIR No.564/2015
PS: NihalVihar

State Vs.Ram Tek
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Perusal of record reveals that present case is listed for PE.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.6200/2019
FIR No.137/2019
PS: NihalVihar

State Vs.Firo] Alam
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Issue court notice to the accused as well as to his surety for

NDOH.

Put up for appearance of the accused and further

proceedings on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.6663/2019
FIR No.608/2018
PS: NihalVihar

State Vs.Nanak Singh Etc.
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused persons.

Issue court notice to the accused as well as his surety for

the NDOH.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.8767/2019

FIR No.377/2019
PS: NihalVihar

State Vs.Deepak Kumar Etc.
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 26.10.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.8989/2019
FIR No.146/2017

PS:Mayapuri
State Vs.Vinay Sapra

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Sumit Baluja, Ld. Counsel for the accused present

through VC.

It is submitted that injured is still under the employment of

accused and there is possibility of compromise.

Issue fresh court notice to injured to explore the possibility

of compromise for the NDOH.

Put up for purpose fixed on 15.09.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.8990/2019
FIR No.02/2018
PS: Mayapuri

State Vs.Amit Gupta
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as his surety for

the NDOH.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 22.10.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



Ct. No.9182/2019
FIR No. /2019
PS: Mayapuri

Sunny Vs. Anita Etc.

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

Sh. Rakesh Raj Murti, ld. Counsel for the accused.

Perusal of record reveals that the present case is at the

stage of CE.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for CE on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



Ct. No.1357/2020
FIR No. /2020
PS: NihalVihar

Gurpreet Kaur Vs. Amarjeet Singh

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

Issue court notice to the complainant for the NDOH.

Issue court notice to the SHO concerned to file ATR on the

NDOH.

Put up for further proceedings on 22.10.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.1827/2020
FIR No.41/2018
PS: NihalVihar

State Vs.Shashi
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.1828/2020
FIR No.821/2017
PS: NihalVihar
State Vs.Arjun

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.1341/2018
FIR No.737/2016
PS: NihalVihar

State Vs.Ashok Mishra
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his surety for

NDOH.

Put up for appearance of the accused and further

proceedings on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.1116/2018
FIR No.233/2017

PS: Mayapuri
State Vs.Harvinder Singh

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused with ld. Counsel Sh. Pradeep Sharma present

through VC.

It is submitted that revision petition against the order of

charge is yet to be filed.

At request, put up for further proceedings on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.6244/2018
FIR No.120/2018

PS: Mayapuri
State Vs.Rohit @ Montu

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused his surety as well as his

counsel for NDOH.

Put up for appearance of the accused and further

proceedings on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.6432/2018
FIR No.218/2018
PS: NihalVihar

State Vs.Gopal Kumar
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s)

Issue court notice to the accused as well as to his surety for

NDOH.

Issue court notice to the injured to explore the possibility of

compromise for the NDOH.

Put up for appearance of the accused and further

proceedings on 15.09.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.4286/2019
FIR No.203/2019
PS: NihalVihar

State Vs.Mansih @ Munu
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his surety for

NDOH.

Put up for appearance of the accused and further

proceedings on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.64904/2016
FIR No.141/2009

PS: Mayapuri
State Vs.Vijay @ Kale

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused persons.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 28.11.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.60767/2016
FIR No.822/2015
PS: NihalVihar

State Vs.Mohd. Mohsin
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused persons.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.125/2016
FIR No.205/2016
PS: NihalVihar

State Vs.Karamber
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused persons.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.7511/2018
FIR No.80/2016
PS: NihalVihar

State Vs.Vijay Kumar @ Pappu
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused persons.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.9185/2018
FIR No.138/2017

PS: Mayapuri
State Vs.Saurabh Kumar

1305.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused alongwith ld. Counsel Sh. Anuj Kumar present

through VC.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.1378/2019
FIR No.801/2016
PS: NihalVihar

State Vs.Paramjeet Singh
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused persons.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



Ct. No.6640/2019
FIR No. /2019
PS: NihalVihar

Akash Vs. Kanhiya Etc.

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 05.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



Ct. No.5630/2016
FIR No. /0

PS: NihalVihar
Shri Nityanand Vs. Shri Vinod Gupta

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

Issue court notice to the complainant to apprise this court

about the status of Writ Petition.

Put up for further proceedings on 22.10.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



Ct. No.6798/2019
FIR No. /2019
PS: NihalVihar

Ganga Ram Vs. Alka Jain

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

Issue court notice to the complainant as well as to his

counsel for the NDOH.

Put up for arguments on 22.10.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



CC. NR.4848/2019
P6: MD\DSXUL

BXUHDX RI IQGLDQ 6WDQGDUG 9V. HLJKWHFK ATXD
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: 6K. 6XJKDP KU. JKD, LG. CRXQVHO IRU WKH FRPSODLQDQW.

6XEPLVVLRQ KHDUG.

7KHUH LV QR GRFXPHQWDU\ SURRI RQ UHFRUG WR VKRZ WKDW WKH

UHVSRQGHQW HDUMHHW 6LQJK LV WKH RZQHU RI WKH UDLGHG

SUHPLVHV/ILUP QDPHO\ M/V. HLWHFK ATXD. AFFRUGLQJO\, 6HO

FRQFHUQHG LV KHUHE\ GLUHFWHG WR JHW WKH SUHVHQW FDVH

LQYHVWLJDWHG XQGHU 6HFWLRQ 155 (2) RI CU.P.C. WR DVFHUWDLQ

WKH IDFW DV WR ZKHWKHU WKH UHVSRQGHQW HDUMHHW 6LQJK LV WKH

RZQHU RI M/V. HLWHFK ATXD RU QRW. II KH LV QRW IRXQG WR EH

WKH RZQHU WKHQ LW VKRXOG EH DVFHUWDLQHG DV WR LQ ZKLFK

FDSDFLW\ KH LV ZRUNLQJ WKHUH.

PXW XS IRU IXUWKHU SURFHHGLQJV RQ 05.12.2020.

CRS\ RI WKLV RUGHU EH VHQW WR P6 FRQFHUQHG.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID NR.2519/2020
FIR NR.000613/2020

P6: NLKDO9LKDU
6WDWH 9V.RDQELU 6LQJK

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU WKH 6WDWH.

AFFXVHG LV VWDWHG WR EH QRW DUUHVWHG.

I WDNH WKH FRJQL]DQFH RI RIIHQFH.

IVVXH VXPPRQV WR WKH DFFXVHG WKURXJK WKH IO FRQFHUQHG

IRU NDOH.

IVVXH FRXUW QRWLFH WR WKH FRPSODLQDQW WR H[SORUH WKH

SRVVLELOLW\ RI FRPSURPLVH WKURXJK WKH IO FRQFHUQHG IRU

NDOH.

IO VKDOO UHPDLQ SUHVHQW LQ WKH HYHQW RI QRQ-H[HFXWLRQ RI

SURFHVV RQ NDOH.

PXW XS IRU DSSHDUDQFH RI WKH DFFXVHG DQG IXUWKHU

SURFHHGLQJV RQ 26.10.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID NR.2522/2020
FIR NR.0000136/2019

P6: NLKDO9LKDU
6WDWH 9V.RDQELU 6LQJK

05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU WKH 6WDWH.

AFFXVHG LV VWDWHG WR EH QRW DUUHVWHG.

I WDNH WKH FRJQL]DQFH RI RIIHQFH.

IVVXH VXPPRQV WR WKH DFFXVHG WKURXJK WKH IO FRQFHUQHG

IRU NDOH.

IVVXH FRXUW QRWLFH WR WKH FRPSODLQDQW WR H[SORUH WKH

SRVVLELOLW\ RI FRPSURPLVH WKURXJK WKH IO FRQFHUQHG IRU

NDOH.

IO VKDOO UHPDLQ SUHVHQW LQ WKH HYHQW RI QRQ-H[HFXWLRQ RI

SURFHVV RQ NDOH.

PXW XS IRU DSSHDUDQFH RI WKH DFFXVHG DQG IXUWKHU

SURFHHGLQJV RQ 26.10.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



FIR NR.11533/20
P6: NLKDO 9LKDU

6WDWH 9V. JDVSUHHW 6LQJK
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU WKH 6WDWH.

6K. AUYLQG KU. PDQGH\, LG. CRXQVHO IRU WKH

DSSOLFDQW/DFFXVHG.

6RPH FODULILFDWLRQ LV UHTXLUHG IURP WKH IO/HC JRJLQGHU DV

FRPSOHWH IDFWV DUH QRW VWDWHG LQ UHSO\ WR WKH EDLO DSSOLFDWLRQ.

AFFRUGLQJO\, LVVXH VXPPRQV WR WKH IO/HC JRJLQGHU IRU

NDOH.

PXW XS RQ 08.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



FIR NR.776/20
P6: NLKDO 9LKDU

6WDWH 9V. 6DOPDQ
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU WKH 6WDWH.

NRQH IRU WKH DSSOLFDQW/DFFXVHG.

6RPH FODULILFDWLRQ LV UHTXLUHG IURP WKH IO/HC PDZDQ

RDWKHH. AFFRUGLQJO\, LVVXH VXPPRQV WR WKH IO/HC PDZDQ

RDWKHH IRU NDOH.

PXW XS RQ 08.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

05.09.2020



ID No.1911/2020
FIR No.132/2019
PS: NihalVihar

State Vs. Ankush
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING URL
https://delhidistricts.webex.com/join/mm03west)
File taken up for the first time after COVID-19 lockdown.
No adverse order is being passed in non-urgent cases in view of letter
no. 249/RG/DHC/2020 of the Hon’ble High Court of Delhi.
Present: Ld. APP for the State.

Complainant Sh. Chander Shekhar in person through VC.

Sh. Jitender, Ld. LAC for the accused Ankush .

The complainant has prayed for compounding of the present case.

Separate statement of the complainant has been dictated to this effect.

The reader of the court is asked to send a scanned copy thereof to

undersigned through Whatsapp by 10.45 a.m.

(PankajArora)
MM-03(West)/THC/Delhi

05.09.2020

At 11.00 p.m.

Present: Ld. APP for the State.

None.

Scanned singed copy of the statement of the complainant and I-Card

received. This court is satisfied that the complainant has made the

statement voluntarily.

Let the present case be put up for consideration before Lok Adalat

which is scheduled to be held on 20.09.2020.

(PankajArora)
MM-03(West)/THC/Delhi

05.09.2020

PANKAJ 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 2020.09.05 
14:32:10 +05'30'

PANKA
J 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 
2020.09.05 
14:32:41 +05'30'



FIR No.197/2017
PS: Mayapuri

State Vs. Akash Sharma
05.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING URL
https://delhidistricts.webex.com/join/mm03west)
File taken up for the first time after COVID-19 lockdown.
No adverse order is being passed in non-urgent cases in view of letter
no. 249/RG/DHC/2020 of the Hon’ble High Court of Delhi.
Present: Ld. APP for the State.

Complainant/injured Sh. Sushil Kumar in person (physically

present in the court today).

Accused Akash Sharma in person (physically present in the

court

today).

At this stage, accused pleads guilty for the commission of

offence punishable under Section 279 of IPC , and under

Section 146/196 of M.V. Act. Separate statement of the

accused recorded to that effect. Accordingly, the accused is

convicted under 279 of IPC and under Section 146/196 of M.V.

Act.

Heard on point of sentence. It is submitted that the accused is a

sole bread earner in his family & he is not previously convicted

in any other criminal case. The complainant also submits that

lenient view may kindly be taken against the accused as he has

already handed over compensation of Rs. 15,000/- to the

complainant/injured

Keeping in view of the aforesaid facts & circumstances, the

accused Akash Sharma is hereby sentenced to pay fine of Rs.

1500/-. Fine deposited with the reader of this court. Let receipt

be issued..

At this stage, the complainant has prayed for compounding of

the offence u/s 338 IPC in the present case. Separate

statement of the complainant has been recorded to this effect.



The reader of the court is asked to send a scanned copy thereof

to undersigned through Whatsapp by 1.00 p.m.

(PankajArora)
MM-03(West)/THC/Delhi

05.09.2020

At 1.30 p.m.

Present: Ld. APP for the State.

None.

Scanned singed copy of the statement of the complainant & I-card

received. This court is satisfied that the complainant has made the

statement voluntarily.

Let the present case be put up for consideration before Lok Adalat

which is scheduled to be held on 20.09.2020.

(PankajArora)
MM-03(West)/THC/Delhi

05.09.2020

PANKAJ 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 2020.09.05 
14:33:14 +05'30'

PANKAJ 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 2020.09.05 
14:33:38 +05'30'



FIRNo.JJ2h 
PS: 

s,mcmcn, cl lhe ... ~ uSC<l _tJ.~LJ&r-~.i2Jt. sh V Id -S"lt--
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lp/codguilllo,/hcC<lm · - o . m1ss,on of offence punisriabl~ U/s J ~id ,t. _ /0.L' AA// 
lllllkl/Jq fhc Sfalemcnl volunlar•"· · 111ml 
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--------.;___ 
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i 

(Pankllj Arora) 
MM-03/WesVTHC/Delhi 

PANKAJ 
ARORA

Digitally signed by 
PANKAJ ARORA 
Date: 2020.09.05 
14:36:58 +05'30'



I 

I am the injured/complainant in the present case. I have amicably settled 

!he present case with the accused namely {Jf<a;h S'M~ and 
received the payment of Rs.~ from the accused. t may kindly be 

permitted to compound the present case as settled with the accused. I am 

making this statement voluntarily without any tear or coercion or undue 

influence. 

RO &AC. 

\Pankai A101a) 
MM-03/Wes\/THC/Oelhi 

PANKAJ 
ARORA

Digitally signed by 
PANKAJ ARORA 
Date: 2020.09.05 
14:34:30 +05'30'



PANKAJ 
ARORA

Digitally signed by 
PANKAJ ARORA 
Date: 2020.09.05 
14:35:33 +05'30'


